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IN THE INCOME TAX APPELLATE TRIBUNAL

‘C’ BENCH, CHENNAI

A Yoge IR.TA 33T A1 FeIT U A SlHASTATY ., oGl AT & FHET

BEFORE SHRI DUVVURU RL REDDY, JUDICIAL MEMBER AND
SHRI G. MANJUNATHA, ACCOUNTANT MEMBER

Sl. Appeal No. Asst year Appellant Respondent
No.
1 ITA No. 2015-16 | M/s. Noble Consolidated The Income Tax Officer,
1123/Chny/2019 Glazings Ltd., Corporate Ward 4(4)
No.5, 2" Link Street, Chennai.
CIT Colony, Mylapore,
Chennai - 600 004.
PAN: AACCN 5454A
AR: Shri S. Sridhar, DR: Shri G. Johnson, AddI.CIT
Advocate
2 ITA No. 2014-15 | Shri S. Dhulkarnai, The Income Tax Officer,
1204/Chny/2019 5-9, Valinokkam, Ward 1,
Kadaladi Taluk, Central Revenue Building,
Ramnad District - 623 528. Bibikulam,
PAN: BCBPD 2265A Madurai - 625 002
AR: Shri S Dhulkarnai, DR: Shri G. Johnson, AddI.CIT|
Assessee
3 ITA No. 2013-14 | Shri Arjun Krishna The ACIT,
264/Chny/2020 Kondamani, Non-Corporate Circle 15(1),
No. 83, First Main Road, Chennai.
Gandhi Nagar, Adayar,
Chennai - 600 020.
PAN: ANUPK 6124C
AR: Shri J. Balachandar, DR: Shri G. Johnson, AddI.CIT|
Advocate
4 ITA No. 2016-17 | M/s. SPR Builders, The Income Tax Officer,
265/Chny/2020 No.57, Narayana Mudali Non-Corporate Ward 6(3)
Street, Sowcarpet, Chennai.
Chennai - 600 079.
PAN: ABEFS 7408K
AR: Shri S. Sridhar, DR: Shri G. Johnson, AddI.CIT
Advocate
geAats &I drr@/Date of Hearing 24.06.2021
gIvor $r ai@/Date of Pronouncement 24.06.2021



2 LT.A. Nos.1123 & 1204/CHNY/2019
264 & 265/Chny/2020 (VSVS)

A /ORDER

Per G Manjunatha, AM:

This bunch of 4 appeals filed by different assessees are
directed against orders of learned Commissioner of Income Tax
(Appeals), Chennai / Madurai even dated 30.01.2019 / 20.02.2019 /

29.11.2019 / 04.12.2019 for respective assessment years.

2. We have heard the counsels for the assessees and the Id. DR
and also perused the materials available on record. At the time of
hearing, learned counsels for the assessees have filed a letter along
with Form No.3 issued by the Department under ‘Vivad se Vishwas
Scheme, 2020’ and submitted that the assessees have availed the
VSVS scheme to settle their pending disputes. The Id.counsels for
the assessees further submitted that the Department has accepted
applications filed by the assessees and issued Form 3 quantifying
amount of taxes payable under VSVS scheme. Therefore, the
Id.counsels for the assessees submitted that the assessees may be
permitted to withdraw the appeals. The Id.DR on the other hand
has no objection for withdrawing appeals filed by the assessees.
Therefore, considering the fact that the assessees have filed
application for withdrawal of appeals and have also filed Form 3

issued by the Department, we dismiss the appeals filed by the



3 LT.A. Nos.1123 & 1204/CHNY/2019
264 & 265/Chny/2020 (VSVS)

assessees as withdrawn. However, a liberty is given to the
assessees to restore the appeals, in case the application filed by the
assessees before the Designated Authority, is rejected for any

reason.

3. In the result, all the appeals filed by the assessees are

dismissed as withdrawn.

Order pronounced in the open court on 24" June, 2021 at
Chennai.
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